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Development of Tourist Centr~s in 
Andhra Pradesh 

1002. S RI 
BOSE ALL URI 
TOURISM AND 
pleased to state: 

SUBHASH CHANDRA 
Will the Minis~er of 

CIVIL AVIATION be 

(a) what step G vernment have ta hen 
to develop tourists centres in Andhra Pradesh 
o far for the year 1983-84; and 

(b) what are the .details in th i 
regard ? 

THE MINI TER OF STATE OF HE 
MTNISTRY OF TOURISM AND CIVIL 
AVfATION (S HRI KHURSHEED A LAM 
KHAN) : (a) and (b) The Department of 
Tourism hed approved plans for a joint 
venture hotcJ ploject by the India Tourism 
Development ('orporation at Hyderabad at 
an e timat d c;._ st of R·. 195.00 Jakhs. An 
outby of R 25 lakhs had also been included 
in the annual plan 1983-84 (I f the ITDC. 
The State Government, however, has 
exprcs~cu the d~ lie to withdraw from this 
State v~nture ..:heme. 

Block itg of ernith:nce s('nt by 
, 'on-Re idents 

1003. SHRI M. V. CHANDRASHEKARA 
MURTHY: Will the Minister of FJNANCE 
be pleased to state: 

(a) whether the Reserve Bank of India 
has blocked R. 1 crore remitted by non-
resident lndians towards purchase of shares; 

(b) If so, whether certain guide-lines 
were issued to the Punjab National Bank 
not to make further payments to the 
company; and 

(c) to what extent blocking of Rs. 1-
-crore has helped the Government? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) to (c) The 
Reserve Bank of India has directed the Punjab 
National Bank on the 15th June, 1983 not to 

release Rs.t ,07,22.610/-remitted by the Caparo 
group of Companies of O.K. to the account 
of Mis Rajaram Bha in & Co., Members of 
the Delhi Stock Exchan~e. The blocking 
of thi amount by the Reserve Bank is 
pending a decision on the eligibiJity of the 
Caparo Group of Companies of U.K. to 
invest in the shares of Indian companies 
under the portfolio investment scheme. 

Amounts Stolen from Branch oj State 
Bank of India Burdwan Court Compound 

]004. SHRI M. RAMGOPAL REDDY; 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether Government have seen the 
press repols appeared in the 'Telegraph' 
(Calcutta) of 3rd July. 1983 wherein it has 
been stated that R~. 60,000 have been stolen 
fcom the Branch of State. Bank of India 0 f 
Burdwan Court Compound; 

(b) if 0, what are the details of the 
theft; and 

(c) the steps taken or prop ~ed t be 
taken in regaTd thereto? 

THE DEPUTY MIN[STER IN THE 
MINISTRY OF FINANCE (SHRI JANAR,:, 
DHANA POOJARY) : (a) to (c) The in-
formation is being collected and to the , 
extent available, will be laid on the Table of 
the Housc. 

Alleged Exci&e Dnty Evasion by Large 
Processing Units 

1005. SHRI K. LAKKAPPA: 
SHRI H.N. NANJE GOWDA: 

Will the Minister of FINANCE be pJeased 
to stete : 

(a) excise duty collected from the 
large processing Units under Notification 
No. 130/82 dated 20th April. 1982 as amended 
upto the end of June, 1983; 

(b) whether a very large processors, 
processing powerloom cotton febrics with the 
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aid of machines but without the aid of 
power/steam are completely frustrating the 
~aid otification by finding loophole-s in the 
Notification; 

(c) whether these processor have evaded 
Excise Duty to the extent of Rs. 24 crores, 
thus creating unequal competition for the 
handloom industry to survive; 

(d) whether these large units mostly 
in Maharashtra, Gujarat and Rajasthan have 
evaded excise duty due to slackness on the 
part of the implementing machinery in the 
Central Excise Collectorates; and 

(e) steps contemplated by Government 
to plug the loopholes and whether they would 
increa e the Excise Duty in order to enable 
handloom industries to survive ? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF FINANCE (SHRl 
S.B.P. PATTABHI RAMA RAO): (a) 
Notification No.130/82-CE dated the 20th 
April, 1982 as amended, fully exempts cotton 
fabrics processed without the aid of power 
or steam, subj~ct to certain conditions. 
This notification is however not applicable to 
cotton fabrics subjected to the process of 
bleaching or printing with the aid of machines, 
except when the clearances do not 
exceed the quantities specified in the notifi-
cation. As the notification grants total 
exemption from central excise duty, thc 
question of collecting duties under the noti-
fication does not arise. 

(b) to (e) Government have received 
several representations stating that some pro-
cessors of cotton fabrics have re-arranged 
their operations in the context of Notifica-
tion No. 130/82-CE dt. 20.4.1982 and are 
consequentJy able to avail of the benefit of 
the said exemption notification. In the 
circumstances, the question of evasion of 
duty does not ari se in this case. 

Lock-Outs in Jute Milts 

1006. SHRI NlREN GHOSH: 
SHRI SOMNATH CHATTER-

JEE : witI the Minister of COMMERCE be 
pleaseq to state : 

(a) hether Governm nt at aware 
that jute mill are indulgin in a profit-earn-
ing spree from raw material stocks to the 
point of going out of production ' before 
the arrival of the new crop in sufficient 
quantities and therebY re orting to proJonged 
Jock-out rendering about 50,000 worke s 
jobJess; 

(b) if so, detaiJs of the steps being 
taken by Government against the e mill ; 
and 

(c) if no step are proposed to be taken, 
the reasons thereof? 

THE MINISTER OF STATE IN TH 
MINISTRY OF COMMERCE (SHRIMATJ 
RAM DULAKI SINHA): (a) to (c) There 
have been sporadic reports of sales of raw 
jute by a few mills in West Bengal in recent 
months and in almost all cases such sales 
have been made to correct gradewise imba-
Jance in stock of raw jute. There has been 
no report of any jute mill having gone out 
of production as a result of sales of raw 
jute stocks. Though we do not have full 
details of such transactions it is understooJ 
that quantity involved in such sale is not 
very large. Even in normal situation mills 
resort to this practice. There is no legal bar 
to MHls, selling their surplus stocks of some 
grades and pUrchasing certain other grade 
they require for correction of any grade 
jmbalance of stocks of raw jute depending on 
their product-mix pattern requirements provi-
ded their total stockholding are within the 
prescribed limits. Therefore, the question 
of taking any action against such mills does 
not arise. 

Declining Trend in Garments Exports 

1007. SHRIMATI USHA PRAKASH 
CHOUDHARI 
SHRI NAVIN RAVANI : 
SHRI AHMED MOHAMMED 

PATEL: Wtll the Minister of COMM RCB 
be pleased to state : 

(a) whether it is a fact that garment 
exports are stagnating and showing a decli-
ning trend~ 




